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Mr KP Haridas for the-applicant.

omt Sumathi Dendapani for the respondents.

The applicant has filed MP 99/90 o condone delay

Counsel of reupondents seeks time to file reply. Reply

may be filed within 2 weeks and serve copy or the-

applicanty

List the case before the Bench for hearlng on

admission on 2.3.90.
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Smt Sumathi Dendapani For the respondents.
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The appllcant has filed MP 99/90 for condonation of -
délay of 344 days in filing this application., The
respondents have submitted a reply stating that since
noiproper reasons have been given for the delay, it
should not be condoned.
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We have heard the counsel. It is seen that there,a

deiay of 344 days. The applicant was working as a Casuyal

_Labourer/CPC(M) Khalasi and given the temporary status

on ;23.10.78 and superannuated on 31.5.87, and this
apglication should have been filed long ‘back. It is
stated that the matter hasl been entrusted to the Trade
Union Secretary and hence the applicant could not pursue
the matter properly.
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:We see from the reply filed by the respondents that
no representatlons were received by them and in vieuw of?
the . c;rcumstances we find that adequate ° reasons have not -
been given to explaln the long dely in filing this
appllcatlon. '

-This application is there- fore, rejected at the
admlsSLOn stage itself..



